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FINAL ORDER No. 85274/2025 
 

PER:  BENCH 

 None for the appellant as has been the case on last four 

occasions.  Learned AR is present. 

2. It seems that the appellant is no more interested to pursue 

its appeal further.  We, therefore, dismiss the appeal for default 

and non-prosecution under Rule 20 of CESTAT (Procedure) 

Rules, 1982. 

 (Order pronounced in the open court) 

 
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  
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Member (Technical) 
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